FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR
SATIATE AGRI LIMITED
INVOLVED IN TRADING IN AGRICULTURAL PRODUCTS AND CHEMICALS
AT
31 SNEH NAGAR, F. NO. 18 VATSALAY CHAMBER, G.P.O., INDORE, MP, 452001
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along | Satiate Agri Limited
with PAN & CIN/ LLP No. PAN: AACCS0790C
CIN: L24111MP1986PLC003741
2. | Address of the registered office 31 Sneh Nagar, F No 18 Vatsalay Chamber,
G.P.O,, Indore, MP, India, 452001
URL of website Not available

4. | Details of place where majority of | There are no such Fixed Assets available in

fixed assets are located the name of CD, as per the latest financial
statements for FY 2025-26.

5. |Installed capacity of main | The Corporate Debtor is engaged into
products/ services trading business, hence, not applicable.

6. | Quantity and value of main | As per lastavailable financial statements for
products/ services sold in last | FY 2025-26, total revenue from operations
financial year were INR 11.61 Crore.

7. | Number of employees/ workmen | Nil

8. | Further details including last | The financial statements and other details of
available financial statements (with | the CD can be obtained by sending an email
schedules) of two years, lists of | atip.satiate@gmail.com
creditors are available at URL: List of creditors is available on the website

of https:/ /ibbi.gov.in/claims/claim-
process/L24111MP1986PLC003741

9. | Eligibility for resolution applicants | Eligibility criteria is mentioned in detailed
under section 25(2)(h) of the Code | Expression of Interest document which can
is available at URL: be obtained by sending an email at

ip.satiate@gmail.com

10. | Last date for receipt of expression | 07/11/2026, till 05:00 PM
of interest

11. | Date of issue of provisional list of | 17/11/2026
prospective resolution applicants

12. | Last date for submission of |23/11/2026
objections to provisional list

13. | Date of issue of final list of | 03/12/2026
prospective resolution applicants

14. | Date of issue of information |08/12/2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants




15. | Last date for submission of | 07/01/2027, till 05:00 PM
resolution plans

16. | Process email id to submit |ip.satiate@gmail.com
Expression of Interest

17. | Details of the corporate debtor’s | The Corporate Debtor is registered as
registration status as MSME MSME
[Reg. No. UDYAM-GJ-01-0337733]

MVK IPE LLP

(Represented by its Designated Partner Mangesh V. Kekre)

Resolution Professional

Satiate Agri Limited

IBBI Reg. No: IBBI/IPE-0134/1PA-1/2022-23 /50028

AFA Valid till 31/12/2026

Office No. 607A, Chetak Center, 12/2 RNT Marg,

Date:23/10/2026 Indore (MP) 452001
Place: Indore
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Indore, Friday, October 23, 2026

: PROCLAMATION REQUIRING THE GRO | o e e e s
PK, lndependents pose Challenges APPEARANCE OF ACCUSED PERSON Market City, Kurla (West), Mumbai- 400070

DEMAND NOTICE

See Section 82 Cr.P.C. UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-

O a a a a I I a I I y FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

) Whereas complaint has been made before me that accused RULES, 2002, (“THE RULES”)

Vondi Singh @ Raghuvir Singh’ Slo Pyare Singh’ R/o H. " Thde un(;ierssign?d b(:?(%)th? ;uﬂx)r:sed zfﬁc%: (t)rz USIRlOBCalpitaltlj_igited ugt:\‘ertghe(/\)ct agd iré eﬁgrcii%g)th?taom;\eés

. ] . conterred under Section or the Act, read wii e Rule J, Issue eman otice(s) unaer Section or the s

OVGI’ 5.32L VOteI'S tO dGCIde the fate Of 150 Candldates across 8 SeatS NO.. 736, Aakash Nagar’ Indorg, MP-452002 has., committed calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
(oris suspected to have committed) the offence in case FIR date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the

BIHAR M POL Mahagathbandhan, to 4 pm at 993 booths across the No. 347/2016, U/s 380/411/34 IPC, P.S. Jyoti Nagar, Delhi #ﬁmandtnottme(fst)r,]thgreforedthetgemce ofthetdertnzng no.tlci IT be‘mg effected by affixation and publication as per the Rules.

On the other hand, Janata Dal Pamna, Darbhanga’ Kosi and Tirhut and it has been returned to a warrant of arrest thereupon Sl ::on S eN:::r:)f :::"Beisr)r:\::e(:(xs;ace e Demand Notice Date and Amount
(United) (JD(U)) faces internal dis- ~ Graduates' constituencies and the | issued that the said Vondi Singh @ Raghuvir Singh 1| 1) W/S JODHPUR SWEETS AND NANKEEN Demand Notice date: 15-5ep-2026

Dheeraj Kumar sent in the Patna Graduates' con- ~ Patna, Darbhanga, Tirhut and | cannot be found and whereas it has been shown to my 2) JALAM SINGH Notice Amount: 2,23,10,441.00/- ( Rupees Two
PATNA stituency. Saran Teachers' constituencies. : : : i Qi H H 3) SANTOSH KANWAR Crore Twenty Three Lakh Ten Thousand Four

Prash};nt Kishor's JSP has The Mahagathbandhan has Eatle?)Ctlon éhzt the said VOl'll.dl Shlnghlf@ Rag.gur\]"r Sln.gh LAN - UGJWRSS0000076709,UGSRMMS0000089824 Hundred Forty One Only) As on 07/09/2026

) ] ; : i . & ' as absconded (or is concealing himself to avoid the service DESCRIPTION OF SECURED ASSET(S):- Property 1: Al that part and parcel of immovable property bearing admeasuring

More than 5.32 lakh voters will ~ fielded candidates in all eight failed to reach a seat-sharing ar- | ofthe said warrant). 528.03 sq. ft. Situated at House/PlotPatta No. 579, situated at, Near Railway Station, Ward No. 14, Bhawanimandi Tehsil
decide the fate of 150 candidates  constituencies. The contests in- rangement, leading to contests Proclamation is hereby made that the said Vondi Singh @ Eacgpagaf D{f]t Jh:/:agr?r (RaJ'&)-aEd;OI::dgd by: EaRSt gouse of Dolatram Ji, West: House of Jayaswal Ji, North: Nala &

. . . fal . . N . oraer Rajasthan-iiadnyapradesn, south: Common Roa
cor}testmg e'lght Bihar L?gls clude 90 C'andldf‘ltes agross four among the Rashtriya Janat.a Dal Raghuvir Singh accused of FIR No. 347/2016, U/s 380/ Property 2: All that part and parcel of immovable property bearingadmeasuring1080sq.ft. situated at_Plot No. 09, Ambika
lative Council seats on Friday, Graduates' constituencies and 60 (RJD), Congress and candidates 411/34 IPC, P.S. Jyoti Nagar, Delhi is required to appear Nagar Colony, Ph No. 34, Survey No. 2327/6 Peki, Gram Bhesoda, Th. Bhanpura, Dist. Mandsaur MP 458778 and bounded
with Jan Suraaj Party (JSP)- across four Teachers' consti- backed by Left parties in several before this Court to answer the said complaint on or before by: North-Road, South-Plot ofK!ran Devi, East-Hpuse of Pipal Patldlar, West-House of Shiv JI Patidar. i i
backed didat dInd _ t . All sitti b tit . Th RID h L The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
acked candi a €s and In e.pen uenges, SItling members are C.OIlS 1 uenm.es. ! € ) as 27.11.2026. By Order - Sh. Rahul Saini and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
dents challenging the National also in the fray. fielded candidates in six seats and Judicial Magistrate First Class-08, Shahadra l():our)tcieLc.hatrgg.Sv Cosst and oxpenses etg-tﬂ” }he df'fltellftlf real-if%ﬁgntﬁf tlf)\e Paym?r;t; The bOFFOJVdefE)St) may ntli:]e that UGZO
. . : : : . . apital Limited Is a Secure reditor an € l0an facility availea by the borrower(s) IS a secured debt against the immovable
Democratic Alliance (NDA) and Polling will be held from 8 am  Congress in five. DP/15120/NE/2026 Room No. G-6, Karkardooma Courts, Delhi property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including

but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
P ETRO L ATTAC K u YE D Es H I AU RAN GABAD To L LWAY LI M I T E D thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
u ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-

. . . . . cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
BOM B H U RLED AT ED Regd Office: Off No -11th Floor/1101 Hiranandani Knowledge Park, Technology Street, Hill Side Avenue, case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
Powai, Mumbai - 400 076 e Tel: (022) 6733 6400 / 4053 6400 e Fax: (022) 4053 6699 mis f?tmetl?y is ifntﬁdd;ﬁm ﬂﬂd(if;depenf:egftd Sa" ?}hef&?fdi&ia‘ﬂtame to UGtR?fﬂpil'd' L'ilmtintledtund%r any ?r:heS["aW- ’
gL il . . . P . e attention or the borrower(s) IS Invited t0 Section or the In respect of ime available, to reaeem the Secures
OFFICE IN SHILLONG e-mail: irbinfrastructuretrust@irb.co.in e Website: www.irbinfratrust.co.in e CIN: U45400MH2014PLC251983 Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
B . B with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
Extract of Financial results for the Quarter and six months ended on September 30, 2026 ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
IANS above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
SHILLONG (% in Millions) signed and the borrower(s) may, if they so desire, collect the same from the undersigned.
Date: 23/10/2026
. " . Quarter Ended Half Year Ended Year Ended
Two unidentified men allegedly riding a mo- Particular
torcycle hurled petrol bombs at a building ariewars 30.09.2026 | 30.09.2025 | 30.09.2026 | 30.09.2025 | 31.03.2026 205 RN CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
housing the Enforcement Directorate (ED) of- (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)| (Audited) Dt ol Registered Office: “CHOLA CREST” 3rd Floor, C-54 & 55, Super B-4, Thiru vi ka
fice in Meghalaya's capital, Shillong, on Thurs- Revenue from Operations 723.53 646.14 1,450.96 1,279.21 2,794.41 Industrial Estate, Guindy, Chennai — 600 032.
day, marking the latest in a series of suspected | 4 555y for the period (Before Tax, Exceptional (227.22)] (18375)|  (44245)| (400.18)|  (750.37) E-AUCTION SALE NOTICE FOR THE SALE OF IMMOVABLE PROPERTIES
attacks targeting government establishments and/or Extraordinary items) E-auction S_ale No_tlce f_or the Sale of Immovable Assets_ under_Securitisation and
in the city, officials said - . Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, r/w rule
mn ) o (Loss) for the period before tax (after Exceptional (227.22) (183.75) (442.45) (400.18) (750.37) 9(1) of Security Interest (Enforcement) Rules, 2002. (Rule 8 & 9)

The incident occurred in the early hours of and/or Extraordinary items) Notice is hereby given to the public in general and in particular to the Borrowers / Co borrowers /
the day in the Langkyrding area of East Khasi - - Mortgagor (s) that the below described immovable properties mortgaged to the secured creditor, the
Hills (}1]istrict No gst?‘/uctu%al damage to the (Loss) for the period after tax (after Exceptional (227.22) (183.75) (442.45) (400.18) (750.36) Symbolic / Physical possession of which has been taken by the Authorised Officer of
buildi ' ted int dg t of and/or Extraordinary items) Cholamandalam Investment and Finance Company Limited, the same shall be referred herein

ullding was reported, superintendent or po- ft Chol dal | t t and Fi C Limited. The S d Assets will b
e Vivek Sytem said, P%" | [Total Comprenensive Income for the period (227.22)]  (18375)|  (44245)|  (40018)|  (750.36)| | |%oid on “AS 1S WHIERE IS -AS IS WHIAT 15, and “WHATEVER THERE 15" basis twough &
According to the police officer. th it [Comprising Profit / (Loss) for the period (after tax) Auction.
ceor 1pg 0 .e po 1ce0 1c.er,. € securily and Other Comprehensive income (after tax) It is hereby informed to General public that we are going to conduct public E-Auction through
guard stationed inside the building was un- : : - website https://bankauctions.in/
aware of the incident until Thursday morning. Paid up Equity Share Capital 2,157.57 2,157.57 2,157.57 2,157.57 2,157.57 [ETXE Loan Nos. TLO1IND0000064529. 1. Mis. B.M. Sanitation, (Borrower) 84-C Mr-10 Ring
Police are examining CCTV footage to identify Other Equit (6,283.51) Road ,Sheetal Nagar Indore Na Indore Madhya Pradesh 452010 India, 2. Mr. Abhishek Jain, (Co
the suspects, while a case is being registered in Securities Premium Account Nil Nil Nil Nil Nil 52223:23: ﬁf;‘} Sgyz?clu\( Ilggyglp\eiaer\}vmlzefn;fgg?r:n Ery:t 2? njune%?]rc?oﬁtséo;gé2'3'2:;&?:: é?ll?r;d(grg
Eonnt?cttlon yfyltg ic: hattack. Psat.rolhng.gas also Net Worth (4,649.08) (3,915.23) (4,649.08)| (3,915.23) (4236.77) 452010. Outstanding [l)\lrznsocuglt mgﬁsg ,::sqr,z?ﬁ:; 83 ;g.: oE.i(:QZgPERTY .
een intensified in the area, Syiem said. - - - :
The incident came a da a%lter 4 similar at- Paid up Bebt Capitat / Outstanding Debt 15,150.00 15,150.00 15,150.00 15,150.00 15,150.00 All the Piece And Parcels Of Immovable Property Portion/Shop No.G-1, Ground floor of Rudra
Y (Refer note c) Enclave, Plot/House No.273-A/G, Scheme No.74-C, Sector-A (Ward No.29), INDORE Super built
tack was reported at the Health Department - - - - - - up area 772 sq.ft. (71.74 sq.mtr.) Bounded as Follows :- East :Common Passage, West: Road,
office in the Laitumkhrah area of Shillong, Outstanding Redeemable Preference Shares Nil Nil Nil Nil Nil North:Plot No.274A.G. Scheme No.74-C, South:Shop No.G-2
raising fresh concerns over the security of gov- Debt Equity Ratio (Refer note d) 1.02:1 1.29 : 1 1.02:1 1.29:1 1.37:1 ::s::)‘::o::)i;e : Rs.1,62,00,000/-, EMD : Rs.16,20,000/-, Bid Incremental Amount (in Rs.) :
ernment eStathhmentS. Eamings. P.er Share (.Of INR 10/- eaCh) . E-Auction Date And Time : 13/11/2026 — 11 AM to 12 PM (with unlimited extension of 3 mins each)
(for continuing and discontinued operations Last Date of Submission Of Emd : 12/11/2026, Date of Inspection Of Property : As per the appointment
1.Basic: 1.05)* 0.85)* 2.05)* 1.85)* 3.48 Loan Nos. TL01IND0000063994. 1. M/s. Sonu Traders, (Borrower) Nageshwar Marg,
ELECTORAL ROLL ROW- . I ( ) ( ) ( ) ( ) ( ) Ward No. 07, Maheshwar, Khargone, Madhya Pradesh —451224. 2. Mr. Paramjeet Singh Bhatiya,
u 2.Diluted: (1.05)* (0.85)* (2.05)* (1.85)* (3.48) (Co Borrower) QNageshwar Marg, Ward No. 07, Maheshwar, Khargone, Madhya Pradesh — 451
* . 224. 3. Mrs. Gurpreet, (Co Borrower) Nageshwar Marg, Ward No. 07, Maheshwar, Khargone,
cong flags VOter data ( not annuahzed) Madhya Pradesh —451 224, 4. Mrs. Preetpal Kour, (Co Borrower) Nageshwar Marg, Ward No. 07,
discrepa“cies in Pi Ii bhit Debenture Redemption Reserve Nil Nil Nil Nil Nil :\)/Isal:gs;(\)/;aer, Khargone, Madhya Pradesh — 451 224. Outstanding Amount Rs. 100,66,934/- as on
. . R Adjusted Debt Service Coverage Ratio (Refer note e) 1.96 1.74 1.97 1.72 1.90 o DESCRIPTION OF THE IMMOVABLE PROPERTY :
Biswajeet Banerjee Interest Service Coverage Ratio (Refer note f) 1.96 1.74 1.97 1.72 1.90 All the part and parcel of the Property Situated At-Land Survey No. 324/1/3/2, Rakba 0.0222
LUCKNOW - - - Hect./Area 2388 Sq.ft., 324/1/3/1/2, Rakba 0.0140 Hect./Area 1512 Sq.ft. Total Rakba 0.0362
Adjusted Debt Equity Ratio (Refer note g) 0.72: 1 0.84 : 1 0.72:1 0.84:1 0.88:1 Hect./Area 3900 Sq.ft. P.H.No. 23, Ward No. 07 Nageshwar Marg Maheshwar Tehsil Maheshwar
Seri t h . lectoral Notes: Distt Khargone (M.P)
€rious questions nave arisen over electora : ) ) ) ) i ) 1) Land Survey No. 324/1/3/2, Rakba 0.0222 He. / 2388 sq.ft. 221.93 sq.mtr. Boundaries:- East :
rolls in Pilibhit after a Congress probe allegedly a. Theaboveis an extract of the detailed format of Financial Results for the quarter ended on September 30, 2026, filed with Road And Plot of Patidar, West : Mali Samaj Dharamshala And other House, North : Road, South :
found different voter names and fathers' Stock Exchanges under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations 2015. SelfLand. ]
inst identical El Photo Identi For the other line items referred in Regulation 52(4) of the Listing Regulations, pertinent disclosures have been made to 2) Land Survey No. 324/1/3/2, Rakba 0.0140 He. / 1512 Mese 1000 sq.t. 92.93 sq.mtr. Boundaries:-
names againstidentical bElectors Photo ldentity the Stock Exch i.e. BSE Limited. The full Quart ded Fi i3l Result ilable at irbinfratrust . East: Road, West : Mali Samaj Dharamshala, North : Self Land,
Card (EPIC) numbers following the Special In- € SlO0CK EXC _anges l.e. imited. elu uarter enae Inancial Results are avallable atwww.irpintratrust.co.in South : Plot of Akhilesh And Arvind.
tensive Revision (SIR). and www.bseindia.com. 3) Land Survey No. 324/1/3/2, Rakba 0.0140 He. / 1512 Mese 512 sq.ft. 47.58 sq.mtr. Boundaries:-
: b. The Financial Results have been prepared in accordance with Indian Accounting Standards (IND AS) as prescribed East: Land of Santosh Patel, West: 19 Fit Road, North : SelfLand, South : Land of Kamal saraf.

The Congress alleged that details of 13,150 : ; . ) = - -

DG . under Section 133 of the Companies Act, 2013 read with relevant rules issued thereunder. Reserve Price : Rs. 82,50,000/-, EMD : Rs. 8,25,000/-, Bid Incremental Amount (in Rs.) : Rs.
voters in Pilibhit Sadar were changed despite ; . : . . 1,00,000/-
c.  Outstanding Debt— Total Debt excluding Subordinate Debt and unsecured loan availed from related parties. o

their EPIC and serial numbers remaining un- E-Auction Date And Time : 13/11/2026 — 11 AM to 12 PM (with unlimited extension of 3 mins each)

changed. It also claimed that 884 voters were d. De_bt - Equity ratio - _TOtaI Debt (eXCIUd_ing Subordinate Deb_t) divided b)_' Equity s.hare capital an_d Sl_‘lbordianted (_je_bt- Last Date of Submission Of Emd : 12/11/2026, Date of Inspection Of Property : As per the appointment
deleted despite submitting residence applica- e. Adjusted Debt Service Coverage Ratio (ADSCR) (no. of times) : Profit before interest, amortisation & depreciation and Loan Nos. PR00040976 & PR00036494 & PR00039860. 1. M/s. Mekal Marketing,
tions, while 2.600 non-resident voters were provision for resurfacing expenses, divided by Interest expense (net of moratorium interest, interest cost on unwinding (Borrower) No. 36, Station Road Barwaha, Khargone, Madhya Pradesh — 451 001. 2. Mrs.
added. The pa,rty alleged discrepancies invol- (long term unsecured loans) and amortisation of transaction cost and Interest on loan from related parties) together with mgl;y’;abg;e;°"%’1e?1 2‘03- Znﬁ’: 1:‘\3]5;}2; Eiiih?ﬁxa?&véiﬁmr; gt;ﬁanr?aRZZdKé]:rr\ggﬂj
ving 16,554 voter records. Irepa}(lmenlts of Iong_}e(rjn:j debt (tea(cludlng rep_agrper:rt]of debt of reltated parties during the period (netted off to the extent of Ward No. 11, Barwaha, Khargone, Madhya Pradesh — 451 115. 4. Mr. Vinod Gawshindhe, (Co
Meanwhile. two sub-divisional magistrates ong term loans availed during the same period for the repayment). Borrower) No. 16, Station Road Barwaha, Ward No. 11, Barwaha, Khargone, Madhya Pradesh —
S ’ kK G . q g f.  Interest Service Coverage Ratio - Profit before interest divided by interest expense (net of interest on unsecured loan 451 115. 5. Mrs. Divya Joshi, (Co Borrower) No. 16, Station Road Barwaha, Ward No. 11,
(SDMs), Mayank Goswami and Hemant from related parties and interest on subordinate debt, interest cost on unwinding (provision for resurfacing expenses), Barwaha, Khargone, Madhya Pradesh — 451 115.. Outstanding Amount Rs. 2,97,71,569/- as on
Chaudhary, have been attached to district amortisation & depreciation and amortisation of transaction cost). DESCRIPTION OF THE IMMOVABLE PROPERTY :
; imi ‘naui ) : } 3 ) . . Item 1: Plot at H No. C-81, Patwari Halka No. 48, EWS, MP Housing Board Colony, Barwaha,
headquarters following a preliminary inquiry. g. Adjusted Debt - Equity ratio - Borrowings (excluding unsecured loans from related parties, Subordinated debt and Tehsil Ban?va?,ayglf:tﬁd?(hargone?,\‘;,v_ ","{')_35?112. Plot Area:54_00°SLi]s_",\],ﬁ,_ Do darion Eaat - Plot
DIStrl?t .magl.strate AIOk Kumar cgnﬁrrped interest accrued but not due on unsecured loans from related parties and subordinated debt) - Cash and Bank Balances — No. C/80 EWS, West : Plot No. C/82 EWS, North: Road, South: Plot No. C/70
the administrative action, saying the investiga- Fixed Deposits — Liquid Investments divided by Equity share capital and Subordinated debt. Reserve Price : Rs. 12,80,000/-, EMD : Rs. 1,28,000/-, Bid Incremental Amount (in Rs.) : Rs.
tion was continuing. h.  The above results have been reviewed by the Audit Committee and thereafter approved by the Board of Directors in their 1|'°°'°:°/'_; 3 o (oW ke o35 Tiouse o7 [0 777
However, officials have not established an I ive meetings held on r22.2026. ) L. tem 2: House situated at Ward No. ew), Patwari Halka No. 48, House No. ,
direct ion bot the offi i thy espective meetings held on October 22,2026 For Yedeshi Aurangabad Tollway Limited (New), Tehsil Barwaha, District Khargone. Plot Area: 462 Sq. Ft. (42.94 Sq. Mir) Boundaries: East:
irect conneclion between the oIficers an € Place: Mumbai sd/- Road, West: House of Rohan S/o Dilip Jain, North: House of Tarachand Agrawal

alleged irregularities. The Congress plans to . R Price : Rs. 25,52,000/-, EMD : Rs. 2,55,200/-, Bid | tal A t (in Rs.) : R
seek legal advice and approach the court. Date: October 22, 2026 Shilpa Todankar 1;&::@/-"“ ¢ Re. 25,52,0007% e 25,200/ Bld Incremental Amotnt (In Re.) ¢ Re.
IRB/Kautilya/439 Director Item 3: House situated at House No. 18, Ward No. 11, Station Road, Tehsil Barwaha, District

Khargone (West Nimar). Total Plot Area: 446 Sq. Ft. + 353 Sq. Ft

. » Reserve Price : Rs. 60,50,000/-, EMD : Rs. 6,05,000/-, Bid Incremental Amount (in Rs.) : Rs.
FORM G ZONAL OFFICE : “Star House” Plot No 58 & 59, Polss5ssu;:| r;onczl | 250000,
INVITATION FOR EXPRESSION OF INTEREST FOR o Vasant Vihar Colony, Ward No 4 Dhar (M.P), UKL Item 4: Plot situated at Ward No. 01, Plot No. 138, Vinoba Marg, Maheshwar, Tehsil Barwaha,
SATIATE AGRI LIMITED Bank of India Relationsfip beyond Ganking Mobile No. : 9764735730 {See Rule 8 (1)) District Khargone. Plot Area: 2700 Sq. Ft. (250.93 Sq. Mtr.) Boundaries: East: Gali, West: Gali,
INVOLVED IN TRADING IN AGRICULTURAL PRODUCTS AND CHEMICALS Whereas, the undersigned being the Authorised Officer of Bank of India under the Securitisation and Reconstruction of Financial Assets and North: House of Ayodhya Prasad Tiwari, South: Other Land
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest Reserve Price : Rs. 34,38,000/-, EMD : Rs. 3,43,800/-, Bid Incremental Amount (in Rs.) : Rs.
31 SNEH NAGAR,F. NO. 18 VATSALAY CHAMBER,G.P.0., INDORE, MP - 452001 (Enforcement) Rules 2002, issued a demand notice on the below mentioned dates to the below mentioned borrowers/guarantors to repay the 1,00,000/-
(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India amount mentioned below within 60 days from the date of receipt of the said notice. The borrowers/guarantors having failed to repay the said amount ltem 5: Plot No. 11, Patwari Halka No. 46, Industrial Area, Narmada Road, Barwaha, Tehsil

with further interest within the said period, notice is hereby given to the borrowers/guarantors and public in general that the undersigned has taken

possession of the property described herein below in exercise of powers conferred on him under Sub Section (4) of Section 13 of Act read with Rule Barwaha, District Khargone. Plot Area: 2815.98 Sq. Mtr. Boundaries: East: Industrial Area Road,

West: Department Land, North: M/s Kanhaiya Oil Mill, South: M/s Gayatri Industries

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S.No. RELEVANT PARTICULARS 8 of the Security Interest (Enforcement) Rules, 2002 on the below mentioned Possession Date. The borrowers/guarantors in particular and the _ . _
1. | Name of the corporate debtor along Satiate Agri Limited publicin general is hereby cautioned not to deal with the property and any dealings with the property shall be subject to the charge of Bank of India Reserve Price : Rs. 66,96,000/-, EMD : Rs. 6,69,600/-, Bid Incremental Amount (in Rs.) : Rs.
: with PAN & CIN/ LLP No. PAN: AACCS0790C forthe_amount mentloned below and_ interest thereon,_ against the name of porrowers/guarantors. The borrowers’/guarantors’ attention is invited to 1,00,000/-
CIN: L24111MP1986PLC003741 provisions of Sub Section (8) of Section 13 of the Act, in respect of time available to redeem the secured asset. Item 6: Hou_se _No. C-80, Patwari Halka No. 48, EWS, MP HO“.Si"g Board Colony, Barwaha, Tehsil
2. | Address of the registered office 31 Sneh Nagar, F No 18 Vatsalay Chamber, S.| Name of The Borrower % Amount Demanded Description of the Notice Date Barwaha, District Khargone. Plot Area: 54.00 Sq. Mtr. Boundaries: East: Plot No. C/79 EWS, West:
G.P.0., Indore, MP - 452001 No.| & Guarantor Name Immovable Property Possession Date PlotNo. C/81 EWS, North: Road, South: PlotNo. C/71
3. | URL of website Not available : P : : [T Reserve Price : Rs. 22,84,000/-, EMD : Rs. 2,28,400/-, Bid Incremental Amount (in Rs.) : Rs.
4. | Details of the place where the majority | There are no such Fixed Assets available in the Wis Hariom Oil Inqu§lrles ggg'?bg l;/l;gt gagpe Ig f ﬁand;gd\t;_L“Id|ngBS_|tu§te[()i_at SIL(JLVEV No. 1,00,000/- 94,0007 128,400/ ¢ )
of fixed assets are located: name of CD, as per the latest financial statements (Illorr‘ower) N Aeress.anage / /3, S 0. 23, Village Biroti, Dist. A argone . ) . . . . .
for FY 2025-26. Biroti, at Biroti Temla Road (M.P), admeasunng area of the Plot 0.770 Hectare i.e. 7700 E-Auction Date And Time : 13/11/2026 - 11 AMto 12 PM (wnh_unllmlted extension of 3 mins ea_ch)
5. | Installed capaciy of main products/ The Corporate Debtor is engaged into trading 1 Dist.- Khargone 451001 M.P, ? Sq.mt. ProperT_y in the name of Mr. Santosh Maru S/o Sheru Last Date of Submission Of Emd : 12/11/2026, Date of Inspection Of Property : As per the appointment
services business, hence, not applicable. " |Proprietor:- Mr. Santosh Maru, Boundaries of Properties :- Property No. 1. As per sale 22.07.2026 EA\MH Loan Nos. TLO1IND( 1295 & TLO1IND0000062651. 1. M/s. Ankit Traders,
6. | Quantity and value of main products/ | As per last available financial statements for Maru S/o Sheru Maru 18 83 828 37 deed, PH 23 survey no. 278/2, area 41382 sq. ft, North - Ul (Borrower) Ward No. 11, Patwa Colony, Dhamnod Main Road, Teh Dharampuri, Dhar, Madhya
services sold in the last financial year | FY 2025-26, total revenue from operations were (Borrower & Mortgagor) thag ' Remaining partofthlsland,Sﬂugh‘ -Governmgntborder, East- 22.10.2026 Pradesh — 454 552. 2. Mr. Apklt Patidar, (Co Borrowgr) House No. 153, Ward No. 11, Gran_'n
INR 11.61 Crore. Address. Village Biroti ai + Interest and Purchaser of Land, West - Remaining part of his land e Dhamnod, Patwa Colony, Dahiwar Road, Near Adinath Jain Dharmshala, Bikhron, Teh Dharampuri,
7. | Number of employees/ workmen Nil S 0 ! expenses thereon Property No. 2. As per sale deed, PH 23 survey no. 278/3, Dhar, Madhya Pradesh —454552. 3. Mrs. Komal Patidar, (Co Borrower) House No. 153, Ward No.
8. | Further details, including last available | The financial statements and other details of the Biroti Temla Road Dist.- area 41382 sq. ft, North - Remaining part of this khasra land, 11, Gram Dhamnod, Patwa Colony, Dahiwar Road, Near Adinath Jain Dharmshala, Bikhron, Teh
financial statements (with schedules) of | CD can be obtained by sending an email at Khargone 451001 M.P, South - Government border, East - Land of Mayabai nathu, Dharampuri, Dhar, Madhya Pradesh — 454552. Outstanding Amount Rs. 5,95,54,458/- as on
two years, lists of creditors are available | ip.satiate@gmail.com Branch : Khargone SME West - Remaining part of his khasra land 09.10.2026
at URL: List of creditors is available on the website of Place : Khargone, Date : 23.10.2026 Authorized Officer - Bank of India DESCRIPTION OF THE IMMOVABLE PROPERTY :

https://ibbi.gov.in/claims/claim- Item No. 1: All the part and parcel of the Property Situated at Survey No. 423/1, P.H.No. 25,

process/L24111MP1986PLC003741 Dhamnod Teh. Dharampuri Distt. Dhar 454552, M.P. Land Rakba 0.007 Hect. 800 Sq.Ft.74.969
9. | Eligibility for resolution applicants under | Eligibility criteria is mentioned in detailed P U B LIC N OTIC E Sq.Mtr. Boundaries:- East : Land of Patidar, West : Road, North : Remaining Part sold to Ganesh,
section 25(2)(h) & 29A of the Code is | Expression of Interest document which can be Branch Office: ICICI Bank Ltd. Office Number 201-B, 2nd Floor, Road No. 1 South : Remaining Part sold to Ranchhod.

available at obtaiqed by sending an email at 0’C'CI Bank

o iLcom Plot No. B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604. Item No. 2: All the part and parcel of the Property Situated at, Survey No. 423/7, P.H.No. 25, Ward
4 L ; ; - : . No.13, Dahiwar Marg Se Andar Kushwah Colony to Patwa Colony Area Dhamnod Teh.
10. | Last date for receipt of expression of 07/11/2026, till 05:00 PM The following borrower(s) has/have defaulted in the repayment of principal and interest towards the Loan facility(ies) ’ A
interest P P availed from ICICI Bank. The Loan(s) has/have been classified as Non-Performing Asset(s) (NPA). Dharampuri, Distt. Dhar 454552, M.P. Land Rakba 0.002 Hect. Area 200 Sq.Ft. 18.587 Sq.Mtr. by
T9. | Date of issue of provisional Tist of 1771172026 A Notice was issued to them under Section 13(2) of the Securitisation and Re-construction of Financial Assets and Shri Ranchhod Patidar to Ankit Patidar. Admeasuring Super Built-up Area 200 Sq.ft. (18.587
: prospective resolution applicants Enforcement of Security Interest Act, 2002, at their last known addresses. However, it has not been served and are Sq.Mt.) Boun_da”e_S:' East : Land of Rajendrakumar Tilokchand Jain HUF, West : Road, North :
12. | Last date for submission of objections | 23/11/2026 therefore being notified by way of this Public Notice. House of Ankit Patidar, South : House of Ranchhod.
to provisional list Sr. Name of the Borrower/ Co- Description of Secured Date of Notice sent/ | NPA Reserve Price : Rs. 37,00,000/-, EMD : Rs. 3,70,000/-, Bid Incremental Amount (in Rs.) : Rs.
13. | Date of issue of final st of prospective | 03/12/2026 No.| ~ Borrower Guarantor/ (Loan Asset to be enforced Outstanding ason | Date 00,0004
resolution applicants T ccount Number) ress Date of Notice Item No. 3: All the part and parcel of P.H. No.27, Survey no.230/1/6, Village-Dhamnod, Teh.-
14. | Date of issue of information 08/12/2026 * | Anil Jangde/ Seema Jangde/  |Bunglow On Plot No. B 111, Lig Colony, Khajrani, MP 16'03'2026 Ogaélég Dharmpuri, Dis-Dhar(MP), Total Land 0.203 Hect. Boundaries:- East : Road, West : Land of
memorandum, evaluation matrix and LBIND00005165405/ Housing And Infrastructure Development Board, S Amabaram & Others, North : Rest Part of Bhagwan Patidar, South : Rest Part.
request for resolution plans to LBIND00005175605/ Bunglow |Indore, Sector B, Indore Madhya Pradesh- 452001/ 35,84,040.15/-
rospective resolution anplicants On Plot No. B 111, LIG Colony, |Admeasuring Floor Land Measures 55 Feet In Length Reserve Price : Rs. 3,60,00,000/-, EMD : Rs. 36,00,000/-, Bid Incremental Amount (in Rs.) : Rs.
= East‘(]jate = submissioﬁ?}f o G TS0 Sector B, Madhya Pradesh, | And 30 Feet In Width. The Total Area of The Floor Land 1,00,000/-
" | plans . Indore- 452001 of The Main Plot Is 1650 Sq. Ft i.e 153.34 Sq. Metres. E-Auction Date And Time : 13/11/2026 - 11 AM to 12 PM (with unlimited extension of 3 mins each)
16. | Process email id to submit Expression | ip.satiate@gmail.com 2. [Neelam/ Himanshu Chopra/  |Plot No. M 52, Indusrial Pithampur Sector-3 Industrial 16-09-2026 |03-Aug Last Date of Submission Of Emd : 12/09/2026, Date of Inspection Of Property : As per the appointment
of Interest Javesh Chopra/ Shubh Dhara | Area, Dist Dhar Madhya Pradesh Pithampur- 454375/ 18 5251'93/ 2026 1.The interested participants / bidders are requested to visit the website https://bankauctions.in &
17. | Details of the corporate debtor's The Corporate Debtor is registered as MSME Eglcﬁg%'gg(/muggsy Mak Admeasuring An Area of 929 Sq Mtrs »20, 193/ www.foreclosureindia.co. For details: help, procedure and online training on e-auction, prospective
registration status as MSME. [Reg. No. UDYAM-GJ-01-0337733] No. 145, Ward No. 05 akan bidders may contact M/s. 4 Closure, (Contact Person: Mr. Nithesh Pawar, Ph. No. 8142000725,
Sd/- Shl-,lju|pl’.lr Madhyél Pradesh Email: nithesh@bankauctions.in
MVK IPE LLP Shujulpur‘— 465333 ' 2. For Further details on terms and conditions please visit :- https://bankauctions.in & https
. . :/lcholamandalam.com/new/auction-notices to take part in e-auction or contact Mr. Amit Sharma —
(Represented by its Designated Pal’él'ler :W:l_n!lesh ;’ K?kre= These steps are being taken for substituted service of Notice. The above borrower/s and/or guarantor/s (as applicable) Ph. 7566766000 /Mr. Abhijit Deshpande — Ph. 9867000553.
esg ut'lol" Aro'elf'SIql"ad is/are advised to make the outstanding payment within 60 days from the date of publishing this Notice. Else, further steps THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & 9(1) RULE 8 & 9
atiate Agri Limite will be taken as per the provisions of the Securitisation and Re-construction of Financial Assets and Enforcement of AND OF SECURITY INTEREST (ENFORCEMENT) RULES. 2002
Date: 23/10/2026 IBBI Reg. No: IBBI/IPE-0134/IPA-1/2022-23/50028 Security Interest Act, 2002. ( ) .
Place: Indore AFA Valid till 31/12/2026 Date: October 23, 2026 Sincerely Authorised Officer, Date : 23.10.2026 Authorized Officer

Office No. 607A, Chetak Center, 12/2 RNT Marg, Indore (MP) 452001 Q{]ce: Indore For ICICI Bank Ltd. Place : Indore, Khargone, Dhar Cholamandalam investment and Finance Company Limited.
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mp7  |INDO THAI SECURITIES LIMITED
CIN : L66120MP1995PLC008959
Indo Thai  Reod. Off.: “Capital Tower”, 2nd Floor, Plot Nos. 169A-171, PU-4, Scheme No. 54, Indore - 452010 (M.P)

Tel.: 0731-4255800 | Website: www.indothai.co.in | E mail: indothaigroup@indothai.co.in
Extract of Detailed Consolidated Unaudited Financial Results for the 2nd Quarter and Half Year
Ended 30th September, 2026, filed with Stock Exchanges (Rs. In Lakhs)

trade with confidence.

QUARTER ENDED HALF YEAR ENDED YEAR ENDED
Ns(; Particulars 30/09/2026|30/06/2026 30/09/2025] 30/09/2026 | 30/09/2025 |31/03/2026
i UN-AUDITED [ UN-AUDITED| UN-AUDITED | UN-AUDITED | UN-AUDITED | AUDITED

1 | Totalincome from operations (net) 771.61| 2076.50| 2,377.38| 1,460.81 ( 3,801.12 | 10,425.94
2 | NetProfit/ (Loss) for the period (before Tax,

Exceptional and/or Extraordinary items) (4,326.29) | 1489.49| 1,944.25| (2836.81) | 2,923.70 | 8322.22
3 | NetProfit/ (Loss) for the period before tax

(after Exceptional and/or Extraordinary items ) | (4,326.29) | 1489.49| 1,944.25| (2836.81) [ 2,923.70 | 8322.22
4 [ NetProfit/ (Loss) forthe period after tax

(after Exceptional and/or Extraordinary items ) | (3,583.16) | 1,102.61| 1,440.58 | (2,480.55) [ 2,297.79 | 6616.08
5 | Total Comprehensive Income for the Period (3,580.11) | 1,105.66| 1440.33 | (2474.45) | 2,297.30 | 6599.28
6 | Reserves (Excluding Revaluation Reserves as

per Balance Sheet of Previous Accounting Year)
7 | NetProfit(+)/Loss(-) after share of Profit/(loss)

of associate (3,580.11) | 1,105.66| 1440.33 | (2,474.45) | 2,297.30 | 6599.28
8 | Earnings Per Share (of 1/- each)

(for continuing &discontinued operations)

1.Basic (2.70) 0.86 1.20 (1.90) 1.93 5.39

2. Diluted (2.70) 0.85 117 (1.89) 1.87 5.27

NOTES :

+ The above financial results have been prepared in accordance with the principles laid down in Ind AS 34- Interim Financial Reporting
prescribed under section 133 of Companies Act, 2013 read with rules issued thereunder and the accounting principles generally
acceptedin India.

+ The above Financial Results is an extract of the detailed format of results for the 2nd quarter and half year ended on 30th September,
2026 filed with the Stock Exchanges under Regulation 33 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015. The full format of the Financial Results for the 02nd quarter and half year ended on
30th September, 2026 are available on the website of BSE (www.bseindia.com) and NSE (www.nseindia.com) and also on
Company’s Website www.indothai.co.in

+ The above results were reviewed by the Audit Committee of the Company and thereafter approved by the Board of Directors in their
meetings held on 22nd October, 2026.

+ Previous periods figures have been regrouped/ rearranged, wherever necessary to confirm to current periods classifications.

+ Thefigures for quarter ended 31st March, 2026 represent the balance between audited financials in respect of the full financial year
and those published ill the third quarter of the respective financial year.

+ The Standalone Financial Results of the Company for the 02nd Quarter and half year ended on 30th September, 2026 are available on
the Company’s Website www.indothai.co.in and on the website of BSE (www.bseindia.com) and NSE (www.nseindia.com).

Key Numbers of Standalone Financial Results are as given below: (Rs. In Lakhs)

QUARTER ENDED HALF YEAR ENDED YEAR ENDED
:u Particulars 30/09/202630/06/2026 | 30/09/2025| 30/09/2026 | 30/09/2025 |31/03/2026
i UN-AUDITED | UN-AUDITED | UN-AUDITED | UN-AUDITED | UN-AUDITED | AUDITED
a) | Turnover/Revenue 75392 | 2,060.55( 2.362.14| 142697 | 3,763.89 | 10,347.35
b) | Profit Before Tax (4,304.64) 1,498.75| 1,970.16 | (2,805.89) 2,967.08 8,479.4
c) | Profit AfterTax (3,558.48) | 1,111.05| 1460.88 | (2,477.43) | 2,286.40 | 6,685.99
d) | Total Comprehensive Income (3,655.43) | 1,114.10 1460.63 | (2,441.33) [ 2,285.91 | 6,669.19

For & on behalf of the Board of Directors

INDO THAI SECURITIES LIMITED 3

Sd/- <

Dhanpal Doshi 3

Place : Indore ; (Managing Director) §
Date : 22nd October, 2026 SCAN THE LL RESULTS DIN : 00700492 S




